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Title: Papers laid on the Table of the House by Ministers/Members.

HON. SPEAKER: Now, Papers to be laid on the Table.

oft 91 Riz accamsan (amcicuz anfda) @ siiel #AIGHI, ol USSloldioc Mol e &, Raraer 3 ot Brner ardt ancht ... (sramor)
AToTotRY re21gt ¢ dgarorr Sft, srr g oft ot &) @

...(Interruptions)
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA GOWDA): I beg to lay on the Table:-

(1) (i) A copy of the Annual Accounts (Hindi and English versions) of the
National Legal Services Authority, New Delhi, for the year 2013-
2014 alongwith Audited Accounts.
(i)  Statement regarding Review (Hindi and English versions) on the
Audited Accounts of the National Legal Services Authority, New
Delhi, for the year 2013-2014.
(2 Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 3118/16/15]

IusitenT AR, TeE 3 Aadsifors Raror it (off e urram) @ a@icen, J xue Pewr siftiforewr, 1964 &t arr 45 6t suarer (5) a5 sivela smedler wme Bep
(wofenfyde) (gern Jioheor) Rifsremr, 2015 it 29 arf, 2015 & sea A rsraey 3 aiftrercron Jiacer $dt.36(1)/2004 3 yaifdrnt gu A, & was gfer (Rodt eren sidsh zizavaur)
AT Ueel U2 JERTI )

[Placed in Library, See No. LT 3119/16/15]

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT PRAKASH NADDA): 1 beg to lay on the Table:-

(1) A copy of the Pre-conception and Pre-natal Diagnostic Techniques (Prohibition of Sex Selection) Amendment Rules, 2015 (Hindi and English

versions) published in Notification No. G.S.R. 60(E) in Gazette of India dated 28" January, 2015 under Section 34 of the Pre-conception and Pre-
natal Diagnostic Techniques (Prohibition of Sex Selection) Act, 1994.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 3120/16/15]

(3) (i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Patna, for the years 2012-2013
and 2013-2014 along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Patna, for the years 2012-2013 and 2013-2014.

Two statements (Hindi and English versions) showing reasons for delay

4) in laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 3121/16/15]

(5 (i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Rishikesh, for the years 2012-
2013 and 2013-2014 along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Rishikesh, for the years 2012-2013 and 2013-2014.

Two statements (Hindi and English versions) showing reasons for delay

6) in laying the papers mentioned at (5) above.

[Placed in Library, See No. LT 3122/16/15]
(7) (i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Bhopal, for the years 2012-

2013 and 2013-2014 along with Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical




Sciences, Bhopal, for the years 2012-2013 and 2013-2014.
Two statements (Hindi and English versions) showing reasons for delay
(8) in laying the papers mentioned at (7) above.

[Placed in Library, See No. LT 3123/16/15]

(9) (i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Raipur, for the years 2012-
2013 and 2013-2014 along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Raipur, for the years 2012-2013 and 2013-2014.

Two statements (Hindi and English versions) showing reasons for delay

(10) in laying the papers mentioned at (9) above.

[Placed in Library, See No. LT 3124/16/15]

(11) (i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Bhubaneswar, for the years
2012-2013 and 2013-2014 along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Bhubaneswar, for the years 2012-2013 and 2013-2014.

Two statements (Hindi and English versions) showing reasons for delay

(12) in laying the papers mentioned at (11) above.

[Placed in Library, See No. LT 3125/16/15]

(13) (i) A copy of the Annual Report (Hindi and English versions) of the All
India Institute of Medical Sciences, Jodhpur, for the years 2012-
2013 and 2013-2014 along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Institute of Medical
Sciences, Jodhpur, for the years 2012-2013 and 2013-2014.

Two statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (13) above.

(14)

[Placed in Library, See No. LT 3126/16/15]

wif¥cadt sz wriagn oricawe sqrer & wsa ), Rder siqrera 3 wsa #ift aen garht smdia orl dqrer # asa i) (soea (Jaferga) R oar Big) &
waean, # froiferfae e 2 ueer uz X0 § -

(1) (wep) st AR sifw $f¥en B aAorer 2014-2015 B gomfs yRdeer B v yfer (Bodt aen )l Azmwn),
(2) (@) st afifr sifw $Rr B aAom 2014-2015 ¥ Asradiidi Azl B IzwR gt wften P ais 3 Razor (Redt aen s sizwaor),

[Placed in Library, See No. LT 3127/16/15]
mmtmﬁ(eﬁﬁ?ﬂz}rwm): agen, A forraferfiaa ug, A9 ued U2 I § i-
(1) fewaferfiaa udf &t var-ua gfer (fBodt en sl sivaseur) --
(ww) dtgroret Sic Aowibaraf U RfiRS den axeq dicqiert B dta aAorr 2015-2016 & fore gai 2wrsiar smuer (RBodh e sl sizaau)

[Placed in Library, See No. LT 3128/16/15]
() wicor wriRer siiw RIFRS e azd siqpert A da Ao, 2015-2016 s fére gom arsiiar smuer (fodt aen sPiEh Fizasaur)

[Placed in Library, See No. LT 3129/16/15]

(Z)ﬂﬁuﬁgcahéaﬂi‘d’&lw, 2008 &t emer 3 &t su-amr (1) ¥ snefler st siftRiaen 2izen @1,3m 1675(ar) st 23 sr, 2015 ¥ smea a5 o 3 geeifdnT g$ eft den
mﬁfmaﬁﬁﬂagﬁém‘lmm, 2014éa’lqﬁ.:;:-rvrzﬁmaﬁib%qgmﬂ%af@mm%,ﬁwqﬁ(%ﬁﬁﬁmmmh

[Placed in Library, See No. LT 3130/16/15]

(3) s Gvor 2wl (azq dftber aiférared geiver) aftiforer, 1987 <t enar 3 &bt suenar (2) A sicela aifdyeon sizen wi.3m.1676(ar) sit 23 spor, 2015 ¥ srzer A5 2o, 3t
e g oft aren RRRS grr s Mo 2] @) aA o 2014-2015 ¥ fre s 30.6.2015 o aiftryaon i wenfaifSAc s yftrorrar 3 amgff ar Rezvr 3 afdrrt
e sren 8, 6 v yfer (Bod) aen aP)elt zizasaur),

[Placed in Library, See No. LT 3131/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKARY): I beg to lay on



the Table:-

(1) A copy of the Notification No. S.0.3111(E) (Hindi and English versions) published in Gazette of India dated 10th December, 2014, making certain
amendments to Rule 3 of the National Board for Wildlife Rules, 2013 issued under sub-section (2) and (3) of section 5A read with Section 63 of the
Wild Life (Protection) Act, 1972.

(2)

Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 3132/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF POWER, MINISTER OF STATE OF THE MINISTRY OF COAL AND MINISTER OF STATE OF THE

MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): I beg to lay on the Table:-

(1)

(2

(3

4

()

(if)

A copy of the Annual Report (Hindi and English versions) of the
National Power Training Institute, Faridabad for the year 2013-
2014, alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the National Power Training Institute,
Faridabad for the year 2013-2014.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

()

(if)

[Placed in Library, See No. LT 3133/16/15]
A copy of the Annual Report (Hindi and English versions) of the
Bureau of Energy Efficiency, New Delhi, for the year 2013-2014,
alongwith Audited Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Bureau of Energy Efficiency, New
Delhi, for the year 2013-2014.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

[Placed in Library, See No. LT 3134/16/15]

(5) A copy of the Memorandum of Understanding (Hindi and English versions) between the NTPC Limited and the Ministry of Power for the year
2015-2016.

[Placed in Library, See No. LT 3135/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under Section 619A of the Companies Act, 1956:-

()

()

(i)

Review by the Government of the working of the Jammu and Kashmir
Development Finance Corporation Limited, Jammu, for the year 2013-
2014.

Annual Report of the Jammu and Kashmir Development Finance
Corporation Limited, Jammu, for the year 2013-2014, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

[Placed in Library, See No. LT 3136/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS AND MINISTER OF STATE IN THE MINISTRY OF SHIPPING
(SHRI PON RADHAKRISHNAN): I beg to lay on the Table:-

(1) A copy a copy of the Memorandum of Understanding (Hindi and English versions) between the Kamarajar Port Limited and the Ministry of
Shipping for the year 2014-2015.



[Placed in Library, See No. LT 3137/16/15]

(2) A copy each of the following Notifications (Hindi and English versions) under sub-section (4) of Section 124 of the Major Port Trusts Act, 1963:-

(3)

G.S.R. 393(E) published in Gazette of India dated 11t June, 2014 approving the New Mangalore Port Trust Employees (Recruitment,
Seniority and Promotion) Amendment Regulations, 2014.

G.S.R. 626(E) published in Gazette of India dated 29N June, 2014 approving the New Mangalore Port Trust Employees (Recruitment,
Seniority and Promotion) Amendment Regulations, 2014.

(iii) G.S.R. 243(E) published in Gazette of India dated 1%t April, 2014 approving the Jawaharlal Nehru Port Trust Employees' (Classification,

Control & Appeal) Fourth Amendment Regulations, 2013.

Three statements (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (2) above.

[Placed in Library, See No. LT 3138/16/15]

(4) A copy each of the following Notifications (Hindi and English versions) under Section 10 of the National Highways Act, 1956 :-

(vi)

(viii)

(i)

(dii)

(av)

(xv)

S.0. 891(E) published in Gazette of India dated 26 March, 2014, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Gomati Chouraha to Udaipur Section) in the State of Rajasthan.

S.0. S00(E) published in Gazette of India dated 215t February, 2014, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 758 (Rajasamand to Bhilwara Section) in the State of Rajasthan.

S.0. 435(E) published in Gazette of India dated 18™ February, 2014, making certain amendments in the Notification No. S.0. 1756(E)
dated 19" June, 2013.

S.0. 844(E) published in Gazette of India dated 20t" March, 2014, making certain amendments in the Notification No. S.0. 1338(E)
dated 23" May, 2013.

S.0. 786(E) published in Gazette of India dated 18th March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway Nos. 33 & 6 in the State of Jharkhand.

S.0. 669(E) published in Gazette of India dated 4™ March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 77 (Muzaffarpur-Sonbarsa Section) in the State of Bihar.

S.0. 953(E) published in Gazette of India dated 7t April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 23 (ITI More Chas to Chargi Section) in the State of Jharkhand.

S.0. 952(E) published in Gazette of India dated 7t" April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 31D in the State of West Bengal.

S.0. 1068(E) published in Gazette of India dated 23" April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

S.0. 948(E) published in Gazette of India dated 7t April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 107 (Mahesh Khunt-Sonbarsa-Raj-Saharsa-Madhepura-Purnea Section) in the State of Bihar.

S.0. 1067(E) published in Gazette of India dated 23" April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 23 (Chas-Bokaro-Gola-Ramgarh Section) in the State of Jharkhand.

S.0. 1273(E) published in Gazette of India dated 13th May, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 33 (Barhi-Hazaribag Section) in the State of Jharkhand.

S.0. 1046(E) published in Gazette of India dated 17t" April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

S.0. 1066(E) published in Gazette of India dated 23 April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

S.0. 1195(E) published in Gazette of India dated 6t" May, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 107 (Mahesh Khunt-Sonbarsa-Raj-Saharsa-Madhepura-Purnea Section) in the State of Bihar.

S.0. 785(E) published in Gazette of India dated 18t March, 2015, making certain amendments in the Notification No. S.0. 1675(E)
dated 15t July, 2014.



(xviii)
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S.0. 1325(E) published in Gazette of India dated 19t May, 2015, making certain amendments in the Notification No. S.0. 251(E) dated
27th January, 2014.

S.0. 659(E) published in Gazette of India dated 4th March, 2015, making certain amendments in the Notification No. S.0. 440(E) dated
18t February, 2014.

S.0. 1091(E) published in Gazette of India dated 27t" April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 2 (Aurangabad to Barwa-Adda Section) in the State of Jharkhand.

S.0. 1264(E) published in Gazette of India dated 12th May, 2015, regarding acquisition of land for building, maintenance, management
and operation of proposed Vadodara-Mumbai Expressway (Vadodara-Mumbai Section) in the State of Gujarat.

S.0. 791(E) published in Gazette of India dated 18t March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 667(E) published in Gazette of India dated 4t March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Gir Somnath Section) in the State of Gujarat.

S.0. 961(E) published in Gazette of India dated 7™ April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 751(E) published in Gazette of India dated 13th March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 1263(E) published in Gazette of India dated 12t" May, 2015, regarding acquisition of land for building, maintenance, management
and operation of proposed Vadodara-Mumbai Expressway (Vadodara-Mumbai Section) in the State of Gujarat.

S.0. 766(E) published in Gazette of India dated 16 March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 672(E) published in Gazette of India dated 4t" March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Bhavnagar Section) in the State of Gujarat.

S.0. 670(E) published in Gazette of India dated 4th March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Bhavnagar Section) in the State of Gujarat.

S.0. 784(E) published in Gazette of India dated 18" March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Ahmedabad-Vadodara Section) in the State of Gujarat.

S.0. 793(E) published in Gazette of India dated 18t" March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 792(E) published in Gazette of India dated 18t" March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 788(E) published in Gazette of India dated 18t March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 59 (Ahmedabad-Gujarat/MP Border Section) in the State of Gujarat.

S.0. 519(E) published in Gazette of India dated 16™h February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8E (Part of Gir Somnath Section) in the State of Gujarat.

S.0. 959(E) published in Gazette of India dated 7t April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 15 (Phalodi-Jaisalmer Section) in the State of Rajasthan.

S.0. 958(E) published in Gazette of India dated 7t April, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 15 in the State of Rajasthan.

S.0. 1193(E) published in Gazette of India dated 6" May, 2015, regarding acquisition of land for building, maintenance, management and
operation of National Highway No. 758 (Bhilwara to Ladpura Section) in the State of Rajasthan.

S.0. 708(E) published in Gazette of India dated 10t" March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 112 (Jodhpur-Barmer Section) in the State of Rajasthan.

(>oendii) S.0. 1043(E) published in Gazette of India dated 17th April, 2015, regarding acquisition of land for building, maintenance, management

(300dx)

and operation of National Highway No. 11A (Dausa-Mancharpur Section) in the State of Rajasthan.

S.0. 1131(E) published in Gazette of India dated 29" April, 2015, regarding acquisition of land for building, maintenance, management



(i)

(dii)

(diii)

(iv)

(dvii)

(viii)

(i)

(Ii)

(lii)

(iii)

(liv)

and operation of National Highway No. 758 (Bhilwara to Ladpura Section) in the State of Rajasthan.

S.0. 1239(E) published in Gazette of India dated 8th May, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Gomati Chouraha to Udaipur Section) in the State of Rajasthan.

S.0. 648(E) published in Gazette of India dated 3'd March, 2015, regarding acquisition of land for building, maintenance, management
and operation of Mational Highway No. 65 (Rajgarh Section) in the State of Rajasthan.

S.0. 668(E) published in Gazette of India dated 4th March, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 758 (Bhilwara to Ladpura Section) in the State of Rajasthan.

S.0. 261(E) published in Gazette of India dated 28th January, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 758 (Bhilwara to Ladpura Section) in the State of Rajasthan.

S.0. 1042(E) published in Gazette of India dated 17th April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 11A (Dausa-Lalsot-Kothoon Section) in the State of Rajasthan.

S.0. 1044(E) published in Gazette of India dated 17" April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 11A (Dausa-Lalsot-Kothoon Section) in the State of Rajasthan.

S.0. 1090(E) published in Gazette of India dated 27tM April, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 123 (Uncha Nagla-Dholpur Section) in the State of Rajasthan.

S.0. 585(E) published in Gazette of India dated 20t February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 8 (Gomati Chouraha to Udaipur Section) in the State of Rajasthan.

S.0. 364(E) published in Gazette of India dated 5t" February, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 65 (Salasar to Nagaur Section) in the State of Rajasthan.

S.0. 1236(E) published in Gazette of India dated 8t May, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 8 (Gomati Chouraha to Udaipur Section) in the State of Rajasthan.

S.0. 392(E) published in Gazette of India dated 6" February, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 758 (Rajsamand-Bhilwara Section) in the State of Rajasthan.

S.0. 1241(E) published in Gazette of India dated 8t May, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 123 (Uncha Nagla-Dholpur Section) in the State of Rajasthan.

S.0. 1271(E) published in Gazette of India dated 13t May, 2015, containing corrigendum to the Notification No. G.S.R. 3071(E) dated
8t October, 2013.

S.0. 563(E) published in Gazette of India dated 18t" February, 2015, regarding acquisition of land for building, maintenance,
management and operation of National Highway No. 65 (Salasar to Nagaur Section) in the State of Rajasthan.

S.0. 246(E) published in Gazette of India dated 28t January, 2015, regarding acquisition of land for building, maintenance, management
and operation of National Highway No. 65 (Salasar-Fatehpur-Ambala Section) in the State of Rajasthan.

[Placed in Library, See No. LT 3139/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI JAYANT SINHA):
I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-
section (1) of Section 619A of the Companies Act, 1956:-

(i)  Review by the Government of the working of the Industrial
Investment Bank of India Limited (Voluntary winding up of IIBI
tothe Equity shareholders), Kolkata, for the Quarter ended
31.3.2015.

(i)  Liquidator's Report on the Industrial Investment Bank of India
Limited (Voluntary winding up of IIBI to the Equity
shareholders), Kolkata, for the Quarter ended 31.3.2015,



alongwith Audited Accounts and comments of the Comptroller
and Auditor General thereon.

[Placed in Library, See No. LT 3140/16/15]

(2) A copy of the Small Industries Development Board of India (Staff) [Amendment] Regulations, 2015 (Hindi and English versions) published in

Notification No. F. No. HRV No. 1231/Staff General(2) in Gazette of India dated 22 nd june, 2015 under sub-section (3) of Section 52 of the Small
Industries Development Board of India Act, 1989.

[Placed in Library, See No. LT 3141/16/15]

(3) A copy of the Notification No. S.0. 1790(E) (Hindi and English versions) published in Gazette of India dated 15t July, 2015, together with an
explanatory memorandum notifying the order to amend the effective date of commencement of the Black Money (Undisclosed Foreign Income and
Assets) and Imposition of Tax Act, 2015 under sub-section (2) of Section 86 of the Black Money (Undisclosed Foreign Income and Assets) and
Imposition of Tax Act, 2015.

[Placed in Library, See No. LT 3142/16/15]

(4) A copy of the Notification No. 5.0. 1791(E) (Hindi and English versions) published in Gazette of India dated 15t July, 2015, together with an
explanatory memorandum notifying the date on or before which a person can make a declaration in respect of the undisclosed asset located outside
India and the date on or before which a person can pay the tax and penalty in respect of the undisclosed asset located outside India so declared
issued under sub-section 59 and sub-section (1) of Section 63 of the Black Money (Undisclosed Foreign Income and Assets) and Imposition of Tax
Act, 2015.

[Placed in Library, See No. LT 3143/16/15]

(5) A copy of the Black Money (Undisclosed Foreign Income and Assets) and Imposition of Tax Rules, 2015 (Hindi and English versions) published in

Notification NO. G.S.R.529(E) in Gazette of India dated 2"d July, 2015, together with an explanatory memorandum notifying under sub-section (4) of
Section 85 of the Black Money (Undisclosed Foreign Income and Assets) and Imposition of Tax Act, 2015.

[Placed in Library, See No. LT 3144/16/15]

(6) A copy of the Reserve Bank of India General (Amendment) Regulations, 2015 (Hindi and English versions) published in Notification No.

DGBA/Accts/BA AS No.18/62-01.022/2015-16 in Gazette of India dated 6! July, 2015 under sub-section (4) of Section 54 of the Reserve Bank of
India Act, 1934.

[Placed in Library, See No. LT 3145/16/15]

(7) A copy each of the following Notifications (Hindi and English versions) under sub-section (3) of section 30 of the Securities Contracts
(Regulation) Act, 1956:-

(i) The Securities Contracts (Regulation) (Second Amendment) Rules, 2014 published in Notification No. G.S.R. 611(E) in Gazette of India dated
22" August, 2014.

(ii) The Securities Contracts (Regulation) Third Amendment Rules, 2014 published in Notification No. G.S.R. 819(E) in Gazette of India dated 19t
November, 2014.

[Placed in Library, See No. LT 3146/16/15]

(8) A copy of the Notification No. S.0.1618(E) (Hindi and English versions) published in Gazette of India dated 17t" June, 2015 designating Court No.
22, City Civil and Sessions Court Mumbai, as the designated court for the purposes mentioned in Section 11C of the Securities and Exchanges Board
of India Act, 1992 and as the Special Court issued under section 11C and Section 26A of the Securities and Exchange Board of India Act, 1992,
Section 26A of the Securities Contracts (Regulation) Act, 1956 and Section 22C of the Depositories Act, 1996.

[Placed in Library, See No. LT 3147/16/15]

(9) A copy each of the following notifications (Hindi and English versions) under issued under Section 26A of the Securities and Exchange Board of
India Act, 1992, Section 26A of the Securities Contracts (Regulation) Act, 1956 and Section 22C of the Depositories Act, 1996:-

(i) 5.0.1784(E) published in Gazette of India dated 1%t July, 2015 designating Principal District and Sessions Court, Chennai as the Special
Court under the aforesaid acts.

(i) 5.0.1132(E) published in Gazette of India dated 11t" April, 2015 designating 5t" Special Court, Calcutta as the Special Court under the
aforesaid acts.

(i) 5.0.1060 (E) published in Gazette of India dated 215t April, 2015 designating 39" Sessions Court, City Civil Court, Greater Mumbai as the
Special Court under the aforesaid acts.

[Placed in Library, See No. LT 3148/16/15]

(10) A copy of the Securities and Exchange Board of India (Procedure and imposing penalties by adjudicating officer) Amendment Rules, 2015 (Hindi



and English versions) published in Notification No. G.5.R.430(E) in Gazette of India dated 2gth May, 2015 under section 31 of the Securities and
Exchange Board of India Act, 1992.

[Placed in Library, See No. LT 3149/16/15]

(11) A copy of the Notification No. S.0. 678(E) (Hindi and English versions) published in Gazette of India dated 5" March, 2015 designating Court
number 39, City Civil Court, Mumbai, as the designated court for the purposes mentioned in sub-section (8) of section 11C of the Securities and
Exchange Board of India Act, 1992 issued under the said section of the said Act.

[Placed in Library, See No. LT 3150/16/15]

(12) A copy of the Notification No. S.0. 2287(E) (Hindi and English versions) published in Gazette of India dated 8t September, 2014 appointing 8t
day of September, 2014 as the date on which the provisions of section 6 to 15, section 25 to section 32 and section 41 to section 47 of the Securities
Laws (Amendment) Act, 2014 shall come into force issued under sub-section (4) of section 1 of the said Act.

[Placed in Library, See No. LT 3151/16/15]

(13) A copy each of the following notifications (Hindi and English versions) under section 159 of the Customs Act, 1962:-

(i) Notification No. 63/2015-Customs (N.T) dated 18t™ June, 2015 together with an explanatory memorandum regarding revised rates of
exchange for conversions of certain foreign currencies into Indian currency or vice-versa for the purpose of assessment of imported
and export goods.

(i) Notification No. 52/2015-Customs (N.T) dated 4" June, 2015 together with an explanatory memorandum regarding revised rates of
exchange for conversions of certain foreign currencies into Indian currency or vice-versa for the purpose of assessment of imported and
export goods.

(iii) Notification No. 68/2015-Customs (N.T) dated 16t July, 2015 together with an explanatory memorandum regarding revised rates of
exchange for conversions of certain foreign currencies into Indian currency or vice-versa for the purpose of assessment of imported and
export goods.

(iv) Notification No. 66/2015-Customs (N.T) dated 2Md July, 2015 together with an explanatory memorandum regarding revised rates of
exchange for conversions of certain foreign currencies into Indian currency or vice-versa for the purpose of assessment of imported and
export goods.

[Placed in Library, See No. LT 3152/16/15]



